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8.3.2007 Heard Mr.M.B.U.Ahmed, learned

-

counsel for the Petitioner.

e

Issue simple notice to the

ot

Contemners/Respondents

. Post on 10.04.2007

° Vice-Chairman
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When the matter came up étc')day,

MrK.K.Biswas, ~ learned ; l‘\;éilway
Counsel submitted that the names of the
contemners shown in the cause title of

the, C.P.. are Jot correct and such

person are not occupying any such

" office” as described. Mr.M.B.U.Ahmed,

learned counsel for the petitioner is

“directed to- provide- this Tribunal the '

b .

names - of the concerned

: Vcoh'téfr’in'ers and also to make necessary

correctlon in the petltlon accordmgly

N Poston662007 t“' .

o, ' Vice-Chairman
_‘n
@
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meantime -~ Respondents . shall take

instruction with regard to dismissal of the V

SLP by the Supreme Court.
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" Vice-Chairman "

Posit-- the case on 272007 In ‘the‘
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C.P.No. 3 of 2007 (0.A.28/2006) - -

Notes of the Registry

Date

Order of the Tribunal

2.7.2007

| /b7~
N
s 25.707. 5 3

~F - time to |

-

*. - done. Post the:

Mr.K.K.Biswas, learned Railway
counsel submitted that there are some
progress in the matter in implementing the
orders of this Tribunal. He has produced a
letter dated 29.06.2007, paragraph 4 of

which is quoted below:-

[}

Competent - Authority of
N.F.Railway Construction has
approved to implement the
judgement of the CAT/Guwahati on
account of dismissal of the SLP by
the Supreme Court. Accordingly,
family pension is being released in -
favour of Smt. Eroni Bala Nath. This
issue was informally discussed by
Md. Salim, APO of N.F.Railway
Construction with legal supervisor of
Railway Board few days back.”

Copy of the said letter is kept on record.
Since there is some progress in the matter

let the case be posted on 25.7.2007.

Vice-Chairman

vounsel for the re: ondents wazgtedf

written statemdqt. Let it be
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B A-257407 0 "-‘Mr K- K Bimvas'le)arééd co'um;él N
for the Respondent( has aﬁbtmtted ﬂn 4
' the order of _this  Tribunal< dated
01.08.2006 has already™ lleen complied
- with. He has.also produced’”ﬁ)_(et&er dated
o 29.6.07 alongw:th the Suprpme Court’s
S | | | order which was dlsm:.sse%i qn 14.5.0\7.
Counsel for the applicant has submitted

' that he wonld li};e to take“it{;stmcﬁms; Let -

i it be done. Post the mattfer mia 13.8.07.

-”«-—

- T

Vice-Chairman -
P '

i Im . |
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~ 30.8.2007 Mr.KK.Biswas, leamed - Railway
o Counsel submitted that Respondents have
dready complied with the order of the
Tribunal. Only fhing /-‘;\ppliccm’r is not
cooperating by not furhashmg fhe bank

account etc. MrMBUfAhmed learned

‘;ﬁ

counsel for the Pehhoner, -on the other
hand, submitted ’rhctf submission of
Respondents’ counsel is,lncn‘ correct and

he wanted to toke inserc’ﬂon within two
| weeks Letit be done. I _
Post on 17.9.2007. l \r/
Vice-Chairman

17.9.07 | Counsel for the applicant has
submitted to-day that the orders of the

N :
Lo A Tribunal dated 01.08.2006 has already

‘\bq" complied with by the i?cs.pondents.
| Therefore, the counsel for the applicant
does not want to pursye the C.P.
Accordingly, the C.P. is closed as com

o with. \J
\.
N ‘ ! l

I
b

Vicc-l Chairman




Hredlsita, s[arsicl-vcgo99, 3RTA

(for=tor) - dverer af : 0361-2570705
NORTHEAST FRONTIER RAELWAY Office of the General Manager(P)
(CONSTRUCTION) Maligaon, Guwahati-781011, ASSAM

Fax No.: 0361-2670732

No.E/202/Con/CP-3/07/CAT/GHY Date: )ﬂ -06.2007
To

Director Estt.(N)II,

Railway Board

New Delhi. (Kind attention of Shri Mahabir Singh,Director Estt(N)II)

Sub: SLP ( C)/10170/07 — U.0Q.I & Others — Vs- Smt. Eroni Bala
Nath against High Court, Guwabhati’s order dated 01.12.2006
in WP/5927/06.

Ref: Rly.Bd.’s letter No.E(NG)II/2006/CL/24/NFR/SLP dated
29.03.2007.

1. Late Manglu Ram Nath, Ex-Gangman with TS under CPWI/Con/NJP of
N.F Railway Construction died on 18.08.1992. The widow Smt. Eroni Bala Nath has
been paid all FS dues as admissible. No family pensmn was paid since Late Manglu Ram
Nath died unapproved.

2. Smt. Eroni Bala Nath filed a case before Hon’ble CAT/Guwahati which was
decided (on contest) in her favour. Being aggrieved Railway had preferred appeal before
Hon’ble High Court/Guwahati against CAT’s order. Hon’ble High Court was pleased to
uphold the order of the CAT/Guwabhati.

3. SLP was filed in the Supreme Court with the approval of Railway Board vide
letter under reference. But SLP has been dismissed by Hon’ble Supreme Court on
14.05.07, copy of the certified judgement is enclosed.

4. Competent Authority of N.F. Railway Construction has approved to implement
the judgement of the CAT/Guwahati on account of dismissal of the SLP by the Supreme
Court. Accordingly, family pension is being released in favour of Smt. Eroni- Bala Nath.
This issue was 1nformally discussed by Md.Salim, APO of N.F. Railway Construction
with legal supervisor of Railway Board few days back.

This is for information of Railway Board please. &W
2L} 10
(S.Beher%g / 9/'

Dy.CPO/CON
For General Manager/Con

Contd... P/2.



N.0.0.
Copy to :-

1. GM(P)/Legal Cell — For information please. This dispossess their letter
No.E/170/LC/NS/858/07 dated 12.06.2007.

/ Shri K K. Biswas, Rly. Advocate, Guwahati — Heis requested to appraise the
Court that CAT’s order are being complied with and thus request to drop the
Contempt Petition fixed for hearing on 02.07.2007. This dispossess his letter

dated 06.06.2007.
7 / 09’—-
(S.Behera?

Dy.CPO/CON
For General Manager/Con



ITEM NO. 24 T COURT NO.S ' : SECTION XIV

A

s UPREM E COURT OF I N DIA
o . RECORD OF FROCEEDINGS o :
Petltlon(s) for Spe01al Leave to Appeal (ClVll)...; /2007 j S
| . o IR cc 4415/2007
(From the judgement and order dated 01/12/2006 in WP No. 5927/2006
of The. HIGH COURT OF GUWAHATI( ASSAM) \ '
UNION OF INDIA & ORS R B - S _ Petitioper (s)
. VERSUS - | R
ERONI BALA NATH o | - Respondent (s)
(wlth appln for c/delay in flllng SLP) | |

Date: 14/05/2007 This. Petltlon was called on for hearlng today

CORAM :

HON'BLE MR. JUSTICE C.K. THAKKER
HON'BLE MR. JUSTICE ALTAMAS KABIR

For Petitioner(s)  Mr. R. Mohan, ASG
: * Mr. D.S. Mahra,Adv.

UPON hearlng counsel the Court made the follow1ng
- ORD E 'R ‘

Delay-condoned

Without expreSSLng any opinion’ on the questlon
of law raised, the special leave petltlon 1s

dismissed.
Ty ‘[ Usha Bhardwaj ] R [ Vand KulV1 ]
Court Master . = . . e Cou?t Masper_
G
/
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI

CRBEMCH AT GUWAHATI.
[Application under Section 17 of the Central Administra-
tive Tribunal Act, 1985 read with Sections 11 and 12 of

the Contempt of Courts Act, 1971]

CONTEMPT CASE NO.E OF 20a7.

IN THE MATTER OF &

An application under Section 17 of
the Central Administrative Tribunal
Aok, 198% read with Section 12 of
the Contempt of Court Act, 1971 for
initiating & contempt proceeding
against the opposite parties.

* ~BND -

IN THE MATTER OF :

L}

a Witlful and deliberate violation of
the Jjudgment and order dated

§31.@8.20046 passed by this Hon'ble
Tribunal in 0.ANG.28 of 2086.

~BND~ ¢

Conmtda e
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IN THE MATTER OF:
Order dated 10.05.200@ passed by the
Hon'bBle Tribunal directing NECESSary
correction of namég aof Contemners
and also to &ake Necessary  correc-
tion in the petition.

g -
IN THE MATTER OF
Srimati Eroni Bala Nath,
wife of late Manglu Ram Nath,
Ex.Gangman under CPRL/CONANIF
Resident of Village Rampur,
0 Borbhog,  District Rarpeta,
ASERM . |

nansssssarFetition

-\
1.  SBhri A.K.Sonwalka,

General Managar,.N,F.Railwayﬁ
Maligéans Guwahati~L1,
LB, Bhri V.K.Madhukar,
Chief Engineer (Con-I111),
N.F.Railway, Maligaon, Guwahati-1l.
X Shri M.Dharmalingam,
Chief FPersonal Officer,
M. L Railway, Maligaon,
Guwahati.

e Upposite Parties

/Contemners.

Contd....
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The humble petition of the peti-

tipner above named.
Most Respectfully Sheweth:

1. That the petitiomer is a citizen of India and
as such entitled to all the right and privilages guaran—
teed under the constitution of India and the laws framed

thersurnder.

& a ' That, the petitioner’'s husband late Manglu
Ram MNath, during his life time, had been working as
Bangman .since 1982. Prior to his appeointment as Gangman
the petitioner’'s husband had been a casual labour under
the Opposite Farty N.F.Railway since 23.12.1976. The
petitioner’'s hushand disd in‘ harness on 18,08.1992.
However, on  being approached by the petitioner the

Respondents released only & meagre amount of provident

fund and gratuity, but no family pernsion was released to

the bereaved family.

E. That, aggrieved by the inaction of the Re-
5pmﬁd@n£5 the applicant filed Original fApplication

No.28/2006  before this Hon ble Tribunal praying, inter

alia, to direct the Respondents to forthwith release the

LContd...a

/-



Fage—4-

family pension as admissible under the Pension Rules and
the Lasual Labow {(Grant of Temporary Status and Regu-
larisation) Schems, 1989 and subsequent schemes of the

Government of India and all other reliefs.

4. That, the said original application was
listed on various dates and upon naticé the contesting
parties filed their replies and produced records. This
Hor le Tribunal upon hearing the parties at length vide
Judgment and order dated 01.08.2006 zllowed the original
application with the following directions:-—
" " Therefore, I am of the view that the
applicant is entitled to S@% of the service
rendered w.e.f. 23.12.1976 to 15.4.1979 and
from 17.6.197% to 15.18.1979 and also  from
1@.11.,.1982 to'31n 2.1982 totalling a service
of I years 10 months 1 day. 50% of the said
pericd i.e. 1 year 11 months has to be reck-

oned notionally for the purpose of pensionary

benefits. The deceased employvee admittedly ahd
8 vears 7 months regular service adding 387 of

the period i.e. 1 year 11 monthe comes to more
than 12 yvears. The minimum required periocd for
grant - for family pension is 10 vyears, and
therefore, the applicant is entitled to get
the family pension counting S0% of the service
rendered betore graﬁt‘mf tampor&ry status as

stated above. But this period is only to be

Contd. ...
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rechoned notionally for the purpose of grant
of family pension.

in the conseptus factaland circumstances
of the case and the findings as  above, |1
dirgct the respondents to grant the applicant
admissible family pension within a period of
three munthé from the date of receipt of this
arder.

The Original Application is allowed as
above. There shall be no order as to costs.”
A copy of the aforesaid judgment and order
dated 01.08.2006 passed in 0.A.No.28/2006 is

annexed hereto and marked as ANNEXURE-R.

3. That, the petitioner immediately obtained a,

certified copy of the order dated 81.88.2006 passed by

this Hon ' ble Tribunral in Q0.A.No.28/7/2006 and  submitted
the same in the office of the ppposite party No.l  which
has bheen duly received by them Qﬁ_&&.@@.ﬁ@ﬁé. CMoreover,
office of the learned Standing Counsel, N.F.Railway also
asent the said order which was received by the concerned

authority.

b That, the'pe%itioﬁar states that after re-
caipt of cmmmunitgtimn from the petitioner, the (Opposite
Farties approached the Hon ble High Court by way of a
writ petition being Q,P=(C) No. 5927 /2086 challenging the

~

Contd....
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Judgment and mrderldated ﬁibﬂsuzﬁéé'passad in 0.A.No.
2872006, A Division Bench of the Hom'ble| High Court
after hearing the parties at length vide its Jjudgment
and  order dated 01.12.2006 has been pleased to dismiss
the said writ petition preferred by the Opposite Par-—
time.,

A copy of the Judgment and brder dated

B1.12.96 passed in W.F(C) No.3227/2006 is

annexed herewith and marked as ANNEXURE—B.

7. . That the aforesaid arder dated @1}&8.@6 being
duly communicated to the contemner!mppmsite parties,
they were duty bound to dispose of the cléim af the
petitioner within three months therefrom. Hven mthar*
wise, after the dismissal of the writ petition preferred
by the Respondents +till tméday no effective steps has

4.

veen  taken to implement the Judgment and order of this
]

Hom'ble Tribunzal within the stipulated peribdn

2. That, the petitioner humblybﬁtatﬁs that such
5mnmammplianceﬁ despite repeated reminders by the peti-
tioner, amounts to nnthing,but wilful disobedience of
the legal order of this Hor ble Tribunal by the opposite
parties. The aforesaid order of this Hon 'ble Tribunal
bhesides being bBinding on the opposite parties are also
clear and categorical and ﬁhauid,leave no raom for

ambiguity for the opposite party.

- Contd. ...
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9. . That, the petitioner begs to state that such
non-compliance of the order of this ’Hon'ble . Tribunal
dated €1.08.2086 passed in 0.6 No.28/72806 even after
diemissal of W.F(C) Nanﬁﬂ;jt_/wﬁ amounts to lowering

the dignity and honour of this Hon' ble Tribunal.

1@. That the petitioner respectfully states that
the said non-compliance bylthe opposite party with the
oider of this Hon'ble Tribunal dated 91.88.2006 passed
in 0.A.N0.28/2006, consistuting wilful discobedience of
the Tribumal’'s order, amounts to committing contempt of
this Hon' ble Court for which they are liable to be
punished in accordance with provisions of the Contempt
af Court Act, 1971 read with provisions of Central
Administrative Tribunal Act, 1985 and the Rules framed

thereunder.,

11. That this application_has been made bonafide

. and in the interest of justice.
It the premises aforesaid, it is respeqtfully
prayed that your Lordship may be pleases to
admit this application, issue a notice upon
the opposite party/contemner to show couse as
to why they should not be punished under  the
appreopriate provisions of the Contempt of
Court Act, 1971 read with Section of the

Central Administrative Tribunal Act, 1785 for

their wilful and deliberate disobediances/

Contd. ...
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viclation and/or non- compliance of order
dated 91.08.2606 passed in 0.A.No,28/28086  and
upon  cause or causes that may be shown and
uporn  hearing the parties be pleased to pass |
appropriate order punishing the contemners
/opposite parties for contempt of this Hon'ble
Tribunal and/or pass such further or other
order’'s  as your Lordship may deemfit and
proper.

And for this act of Eindness, the petitioner as in duty

found shall even pray.

Affidavit.

- Contd....
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VERIFICATION

T, Smti Eroni Bala Nath, aged about 50 years,
wife of Late Manglu Ram Nath, Ex-Gangman under CPW1/CON/
NJIP, resdident of Village Rampur, P.0. Sorbhog, Dist.
Barpeta, Assam, do hereby sclemnly affirm and verify

as follows:w

1. That I am the petitioner in the accompanying
contempt petition and as such I am well acquadknted and
fully conversant with the facts and circumstances of

the case,

2, That the statements made in this affidavit

and in paragraphs 1, 2, 3, 5, 7 to 11 are true to ny
knowledge and those made in paragraphs 4 and 6 being
matter of record of the cése are true to my information
derived therefrom which I beliewe to be true and the
reéts are my humble submissans made before this Hon'ble
Trbunali-And in verification whereof I sign on this 23 %%

day of May, 2007 at Guwahati.,

w7

Tt g

Identffdéed by bPeponent
oy
~9

dvocate'ﬁzexa:k.
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LS Wﬁen the mafter came up today,
Mr KK B\SW&S

Coumel subrmtted that the names of the

learned Raxlwd /

conterr{ners shown. in the cause title of

the CP ‘are jhot correct and such

’»l.

person are not occupymg any- such

'off1ce as descrlbed Mr.M.B.U.Ahmed,
‘1e.ar.ned counsel fo'r the petitioner is

directed to provide this Tribunal ta¢

” correct the concernsd

names of

contemners and also to make necessaly

correctxon n the petmon accordmgl,

A Post on 5.6. 2007 . /
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CENTRAL ADMlNlSTRATIVE TRIBUNAL . t _I
| GUWAHATI BENCH @ | |

28 of 2006

Original Application No.

‘ Lo {w !(" ‘\ b
Date of order: This, 2006;

' CHAT.RMAN '

THE HONiBLE’MR. K.V. SACHIDANANDAN VICE

the 1% day of August,

1w T e -

PN

grimati Lronl Bala Nath
wife of Late Manglu Ram Nath

_ EX. Gangman, under CPWl/CON/NJP '
Resmdent‘of Vlllage ‘Rampur . PR “ A
BarpeteﬁfAssam. Mﬁugg‘ i -
o » TOATETETIT e Appllcant., s
IR RN B . b
L NESHIE - s
' ‘ o
AdvocateSer M B.U. Ahmed & S Sarma. ' S
o 6»'j» Uv o : mq i
. B .wﬂg_ R ' o
Versus - . T :
J‘ 4“‘1{"7 1 i K
,,r

1. The: Union of Indla
‘Represented by the

. Government of India " g . .
2UMifdstry of -Railways _ S

i

1

Secretary to the

minjs New, Delhi -1

. S SEEANSE Taa T i
The General Manager i1

N.E.Railway, Maligaon R : 5
Guwahatl -11. S \ : S

- T ' . . . i
The Chief Engineer (Con-111) - o ‘ Ay
N.F.Railway, Maligaon o
.Guwahatl ‘ : gj

. l
4. The Deputy chief Engineer {Con) ... N !}
N.F.Railway, New Jalpalgurl ‘ , |
West Bengal : _ : .!

7*5flf:The Asstt * personnel Officer (Con).
P ":"'N“ F Rallway, . New Jalpalgurl
West Bengal -

e e e

Z,:‘- -;;a I_} 1”1 , i!’ . -
6.: The Executive Englneer (Con-1) _ !
NiFiRailway, New: Jalpalgurl o 1l
! _WesL'Benqal : }
: I s . \ . :
.';"1 ‘ . . . :
SR L K 1
- - [
‘ o
! J l
i

T
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- BynK .K.Biswas, Railway Counsel.

~—~——"SACHI - Cha
{1DANANDAN, K.V., (V.C.): L

. reporting f

7. The Ch%ef Personnel.bfficer ; (1(4
~ N.F.Railway, Maligaon R -
~“§9wanatir11.

.{Wi ..... Respondents.

-

E ‘ : . :\: .‘ ’ \‘\'\_ k

............................

The applicant is the widow of late Manglu Ram
Nath who died in harness on 18.8.1992 whiie working as
Gangman (casual employee) at“’CPWI/CON:'gNew Jalpaiguri

under the N.F.Railway. The applicaut Leaded in ths
s N

fOrlginal Application that her busband ‘Was engaged as

%

'ﬂcasual labour in the N.F. pailway' oni: 23 12 1976 and

Al \ r “-.

'-continued till 15.4. 1979 and after some break agaln he was
engaged as casual-labour w.e.f.17.6. h979 to 15 10.1979. In

the same manner the deceased rendered serv;ce as casual

.

‘employee till 1982 and subsequéntly appoxnted as Gangman.
;The name of fhe applxcant S, late husbanafappeared'ln sl.
"No 20 :in the list of casuaL ewplOyee show;ng hls Provident

Fund No.552949" (Annexur dated 8.7. 1988) By the said

l
Annexure the Executive Engxneer (CON- I)/NJP 1ssued a list

of 25 Nos. of: p.Way Labours 1nL1mat1hg that on their

\i W
or duty of CAT on 16. 8.1988\on being released

‘o by DY .CE/CON/MLDT from HCR-KDPR sectlon they would be

]
1
|
|
|



]

(3

rter at CAT in their

“{“'" ‘1 m '

’”"of‘pay Pursuant theretoﬂ tge deceased resumed

RO

3
.
is

% *.xw : ‘M‘g@ L,.,‘._.,; ?- .

,as}Gangman at‘New Jalpa1gur1 and contlnued upto

> , (“‘ |

last qWhlle working as_
al

Tne death

(Annexue-
® ' Iij{ The w1dow approached the authority for release of
- Prov;den% Fund and other penSLOnary beneflts and submltted
vh.fegdgfgggypo%uments. The APO(CON), New Jalpaiguri vide
lerrerg.daged- 12.2.1994 endorsed' all the ;documents to‘
FA&CRQ (éON), Maligaon for release- of: theh'PF aﬁount
credlted to the déceased PF account (A%nexure-III)L vide
Annexure;TV another letter was addressed for payment of
the same.~Though a nmagre amount of Prov1dent Fund and

Gratuity& has been released, ‘the - respondents ‘"had not

,~'5;; releaged} the' famlly pensxon of ‘the ' deceased empioyee.

r..1‘~_ Lo, . . BELE STE

B » ' »
e sVa %ouszﬁepresentatlons were made ‘requesting for release
,“j fhes % VRIS .

oot "

hi- of theisame (Annexure-V) va he appllcant has not yet

recelved the same and therefore, aggrieved by the inaction

B TN, )

ﬁ . - . : .
theﬂ'respondents, the appllcant has filed this .

*{o_

J pllcatlon seeklng the following rellefs

J‘~}'“(i) To direct the Respondent Authorltles to
«f .. - forthwith release the family pension of
b late Manglu = Ram Nathy =~ EX. Gangman,

. " CPW1/NJP/CON as admissible’ under the

ﬂ_iéfn , Pension Rules and the . Casual Labour
- c (Grant of . Temporary. . Status and
K Regularisation). Scheme, ©1989 and

subsequent schemes of the ‘Government of
' - India. ¢ ' o
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could not completed‘ required 10 ‘years of tegular and
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-.contlnuous serv1ce till his 'death. As per Rule 14 of

_"}_:‘,vi : ) W

ES

o et TR

Chapter_gIIréof the Rallway Pen51on Rule, 1993 the casual

period of; ‘dally rated serv1ce of an’ employee shall not be
_—

[

'countedﬂ and treated as ‘qualifying 'serv:.ce \l\ ﬁor the

4}“‘7 v
pensionary beneflt Rallway Organisation lS having its own
. \,

Rules, Regulation and working system to be guided -with

separately and therefore, CCS Pen51on Rules 1972 are not
S
pllcable in the case of Rallways and the c1tatlon of the

-
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'Workbman Compensatlon Ast, 1923 in the 1nstant case is
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also not appllcable, and hence, are not admltted and
denied to-the extent which are contrary_, to the Rules and
working syscem of the Railwuys. The matter raises a doubt

as the claim of the appllcant as real heir of late Manglu

.fgg\M\“”M@ "am Nathn~ex Gangman apd thusvcogpetency of ‘the applicant
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3. ‘s, The ® applicant has filed a rejoinder .contending
..that‘-si’zishe’; ,is;— legally married wife of the* deceased and

ventltled}to .get the pen31onaly benefits. There‘is some

lnadvertence 'in putting her name as
A}

“Smt1 Iron1 Bala Nath"

L . ~

11.4.2006“ beiore the Judicial Magistrate, Kamrup_

nw

“Inranl" 1nstead of

She has sworn in an aff1dav1t on-
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egbléining "the fact, which »:;
Admittedly, having rendered not less tﬁéﬁ§§;§e§£é 7 months
of continuous service, and reckoning '56%_ cg " premium
serQice even assuming as per Railway rules the applicant

is entitled to get the family'pension.‘
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applicant and also Mr. K. K. Biwsas, learned Railway
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counsel for the respondents. counsel £or(fhe parties have

taken my attention to various pleadin-s, materials' and

ev1dence placed on record. Counsei”‘
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argued that " admittedly the deceased waé. ,nﬂ i temporary
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years of service entitling his legal heir ‘to get the

Biswas, cdphsel for  the

d respondents, on the other hand, submitted that the

‘deceased employee had put less than logyears of service

and therefore his legal heir is not entitled to get any

family pension as Railwny rules does not permit for the

‘'same

5. I have given

tx._ . ' - -

my due consxderation to the

)

pleadings and arguments advanced by counsel for both the

parties.  The claim for

continuing cause of action, the question of limitation

pen51onary beneflts being a

. does .not arise (M. R. Gupta's case). Then short question
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for consideration is, whether the deceased hufband of - the
appllcant ‘has got quallfylng service SO aslto enable‘the
applicantﬂto get the family pension. rhe spec1f1c case of
gthevapbllcant is that the deceased employee was engaged(@f

casual labourer on’ 23.12. 1976 and contlnued tlll 15 4 1979

and after‘*some ‘break from 17 7. 1979 to 16. lO 1979 and

uicaSpal;q employment : ser%%ce till 1982 and

Ly

;appOLnted .88y Gangqa%;f'The applicant has
i ‘l\;'; ‘

produced photocopy of the: Casual Labour Card (Annexure—l
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SeriesY*to show ‘that he was engaged as casual labour as
averred in’ the O.A. Annexure- -1 series, page 18 shows that
he was engaged during the period 1976-1977 and pages-16 &

17 show'that N.F.Railway has jgsued the deceasedZCasual

- Labour Card to . show’ that he was engaged as a. casual
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- ///6. : The.respondents have produced ché\Service~Book

of the deceased employee and in the appllcatlon for Death

cum -, Rctlrement Gratuity it is ated that date of his
a.beginnlnglln serv1ce is from 10 ll 1982 and th
Py i;wo' ay L Lo -

e ‘date of

d_endlng service is. 18 8. 1992 (Form No.8) and the temporary

:r,.-“;v_ ‘c-' Q“'"'

status was granted.to hlm W.€. f 1 1. 1984. and the amount

of Gratulty were dlsbursed on the basls of the Sald period

. ol’,l
of servmce. There is no entry for previous servlce, but it

o -

.
is evident that he was granted temporary’ status w.e.f.

r to 1981. Though the. same was 1ssued to the
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11 9.1986 alongw1th the casual eﬂfloyees who had completed
'u‘360 days = of contlnuous ' serv1ce after lO 11.1982.

Therefore, the deceased was absorbed as per . the Scheme and

ffﬁthe letter issued by the Railway Board mentioned above.
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iThe previous service of the employee, lf any, should be
1counted for terminal benefits.” Speciflc case of the
-respondents is that there is no'document,to prove that the
deceased was engaged from 23.12.1976 till upto 15.4.1879
.and from 17.6.1979 to 15.10.1979- and the deceased could
not complete'lo years ot servioe till hiSAdeath and as per

kailway Pension Rule 1993, Rule 14 of Chapter—II, the

N

T casual period of daily rated ewployee shal® not be treated
A wsttilive » '
N : . . . .
< “ as ‘qualifying service’ for the pensionary benefit. The
Al )
vﬁ%fy« pecific case of the applicant is that the deceased had
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Cng?’ worked for fe~ years prior to grant of temporary status.
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.
[ ‘.::!«.

7_that the deceased had worked p*lor to 1981. Obv1ously the

Corer e d a:‘r"

benefit of the Scheme was granted to the appllcant's late
. Vo “n
husband only on the ground that he was engaged prior to

\
" 1981. As per the decision of the Supreme Court in Indrapal
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that_theqlate Manglu Ram \ath was’ engaged for certain . tlme
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and nn the absence of any, other contra ev1dence it ﬁas tou;

be taken .that he was in engagement as casual labourer from

“
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23.12. 1976 to 15.4.1979 and rrom 17.6. .1975 to 15.10.1979.

’

The averment in the O0.A. in thls regard and the- documents

.

produced has no reason to be doubted

7. A b ' My atrention was taken to the Mastér. Circular

i

dated 12 8. 1993 issued by the General Manager, N.E.F.

Rallway consolldatlng all the letters, _ rules .and

lnatructlonr an. the casual labour subject in a single body .

‘ 1
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as a Masler Circular copy of wh Ch'lu produced and placed

on record 1n whrch varlous beneflts available to such .
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asual‘“”labourers are listed .under . the | heading :

e f\. 13
ntitlements o£ Privileyas’. It is stated therein “casual

o v 3}
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those-- statutorlly admissible under the Labour Laws such as

R e e i s o -

Mlnlmum Wages Act, WC Act, I. D etc. or those spelelcally g

As ~to'_the

entitlement of the casual labour who have"attained

sanctloned ‘by the Board from time to time”

1!

temporary status, in para 11.2(c) it is stated as under:-

- - wto count half of the service gendered (i)

- - in the case of open line casual labour after
- 1.1.61 (after attaining temporary status)
and  (i1) in the case of Project, casual

Labour (atter attaining Lemporacy. ‘status)

after 1.1.81, towards qualllylng service for

elalty
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‘Penalonary,_ terminal or death benefits to temporary
f}(;‘.'o’ﬁ N Lt
railway aervants' lays down as below:- o

'Lu 3 . P v

B ORI “In the event of death in .harness of a
Loame © temporary railway servant hisg family shall
£ .+ T be eligible to family pension “&nd-- death
Lo gratuity on the same scale as admissible to
S families to permanent railway servants under
these rules.” ;

»zf-.; VRS TAT SIS R .
Paragraph 20 of the Master Circular No.54e of .1994 lays
Q .h L 8d . A R .
down as under:- ’

J 6 a0 P

D { . © “20. Counting of the period of service of

" casual labour for pensionary benefits:- Half

.. i+ of the period of service of a casual.labour

(either than casual labour -employed on

Projects) after.! attainment bf temporary

status on completlon of 120 days continuous

service if it is .followed by absorption in

-, "n., pervice 'as regular.railway employee, counts

/xﬁh \ . iy . for pensionary kznefits. With effect from |

X %Q.RL.f*'giiﬁ*f‘w”l 1.981,  the benefit|has also been extended :

”QEii? o - to Pro;ect Casuej Labour.” : -
i

""""""

‘]1 } 5

Sub~para-2005(a) of I,r'xaia'n'v Rai'ilwa‘y Establishment Manual, B
TR 4 . to. i

'I» AL
-
b

Volume II lays down as ‘under:-"

- “Casual laboar . including Project Casual

w143 - v ¢iilabour shall be eligible to count only half
of the pericd of service rendered by them

syt

«+ -+ .after . attaining temporary status on
- completion of prescribed days of ' continuous
.*ry i &7 employment and before reqular absorption, as

. gqualifying service for ° the purpose of
~mognoT %, . ¥ ipensionary benefits. This benefit: will be i
admissible only after their absorption in !
* . . regular employment. Such casual labour, who

have attained temporary status, will also be o
entitled to carry forward the leave .at their
credit to new post on absorption: in regular
service. Daily rated casual abour will not
- be entitled to thuse-benefits.” - '
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Therefore, from the reading of the seid provisions it is
clear that on absorption whole of the period for wbich a
~casual laboua worked (after getting tempordry status)

'z.‘.‘:: ’ : . \\ Q\
v aﬂwould have to be counted and half of the period for which

S . v .
"he worked without being. absorbed have\to be counted for

s . s ' \
pensionary benefits. Therefore, I have no doubt ln my ‘mind

thau onEe‘temporary status is granted toqan employee half
of the service rendered by him as casual labour‘before

gettxng temporary status has to be counted which 1nclude

the entlre service rendered as casual labourer even prior

to.re~engagement as per the Scheme. ;

—— : . . A\l

. Therefore, I am of the view tbat\the applicant
iis eutitled 50% of the service ren-ered w.e.f. 23.12.1976

ito  15. 4 1979 and from 17.5.1979 to 15.10.1979 and 'also
T from 10.11.1982° Fo 31.12.1983 totaling a service of 3

years 10 months 1 day. 50% of the seid period i.e. 1iyear

11 months has to be reckoned notronally'for the:porpoee of
ﬁ"pebsionery benefits. The deceased employee admittedly had
8 years 7.months regular service adding 50% of the.périod‘
i;e. 1 &ear il months comes to_more thar: 10 years. The‘
minimum requir@d period-for grant for famihy'bénsion is 10
years, ano therefore, the applicant.is ent££led to get the

famlly pen31on counting.50% of the service rendered before

grant of temporary status as ;rated above But this pefiod"
. v PE 4 . . . .1‘.§:‘: . Y * .. N
1s§on;y_to be reckoned notionally fcs the purpogse of grant

&
L 1

of family ‘pension, _ . ' ot
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fthe’ findings as. above, I direct the respondents

" .
* 4* £ ¢6n N ) ‘!
~-t iapplicant adm;ssmble famlly pension w:l.)thin a '
i
|
‘ . t
The Original Applicatlon is allowed as above. ‘
-~ There shall "be no order as to costs. : ¥
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Lal worker for a period of 3 years

and accordingly in terms of the

rcular daﬁed 12.8.93, which provides for

the period of such casual

purpose of pensionary benefits,

|1 months period towards the

required for granting family

ed Tribunal has thus found that

loyee therefore rendered more
fying service and as such entitled
The learned . Tribunal has also
f limitation takeh. by the Railway. -
that the

5 being a continuity cause of.
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BEFOME THE
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LApplication under QEﬁtian'fo of the Central Adminis-

ative Tribumal Act, 1985 read with Sections i1 and L4

of the Contempt of Courts Act, 197417

CONTEMPT CASE NO. ziwﬂﬁF 2087 .

IN THE MATTER OF

A application untler Section [ ? of

5}

the Central Administrative Tribunal
Bot, 1985 read with Sectioen 13 of

the Contempt of Court Act, 1971 for

imitiating a contempt proceeding

- N
TN THE MATTER OF

Wilful and deliberate vinlation of

i

e Judgment ared order gdated

@l . 08, 2006 passed by  this Hon T ble

Tribunal in U.6.M0.28 of 208b.

e (ND

TN THE MATTER OF =
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The humble pestition of +the peti-~

tioner above named.

Most Respectfully Sheweth:

1. That the petitioner is a citiren of India and
as such entitied to all the right and privilages guaran-—
teed under the constitution of India and the laws framed

thereunder .,

. That, the petitiorer’s husband late Mangiu
Fam  Math, during his 1life time, had been working as
Gangman since 1982. Frior to his appointment as  Gangman
the petitioner’'s hushand had beeﬁ a caswal labour  under
the Opposite Farty NoF.Railway since 23.12.197&4. The

petitioner’'s  husband di;d in  harness on 18,08, 1992,
However, on _being app}mached by the patitimn@r the
Respondents released only & meagre amount of rprovident
furdd and'gratuity, but no family pension was released to

the bersaved family.

Ea That, aggrieved by the inaction of the Re-

o
3

sndents the applicant  filed Original Application

% Tl

Contd. ...
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farties approached the Hon'ble High Court by way of &
writ petition being W.P.(C) No 8927 /2086 challenging
the judgment and order dated ©O1.08.2006 passed 1in
G.AWNe,. 287208 A Division Bench of the Hon'ble Hiah
Court  after hearing the parties at length vids 1its
judgment and order dated Li7 . 7006 has been pleased to

dismiss the said writ petition preferred by the Opposite

f copy of the judgment- and prder  dated f:l%fzwé

seed  in  W.F{C) Noe. 925F::@ma is  annexed

r s
et}

merewith and mnarked as ANMEXERRE-B .

7. That the aforesaid order dated @i:éanﬂb being
duly communicated to the -ontemner/opposite  parties,
th@% were duty bound to dispose of the olaim of the
petitiongr within three months therefrom. Even other-
wise, after the dismissal of the writ petition preve ez
by the Respondents till to-day no mff@ative‘ steps has
peer  tabken to implesment the judgment and order of this
Hon'ble Tribumal within the stipulated peEriod.

That, the petitioner humbly states that such

wle

pon-comnpliance, despite repeated reminders by the pebi-
tioner, amounts to nething but wilful discbedience of

the legal order of this Mon' kle Tribunal by the opposite

partiss. The aferesaid order of this Hon'ble Triburnal

“ﬁwbﬁ%idwg being binding on the opposite parties are also
A i

clear and categorical  and should leave no  room  for

Contd. «u
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ambiguity for the opposite party.

7. That, the petitioner begs to state that such
non«tgmpliance of the order of this Hon'ble Tribunal
dated 01.08.2006 passed in 0.4 No.28/2006 even after
dismissal of W.P(C) Mo.592F /@B amounts to lowering

the dignity and honour of this Hon’'ble Tribunal.

1. That the petitioner respectfully states that
the said non-compliance by the opposite party with the
order  of this Hon' ble Tribumal dated 31.08.2006 passed
i 0.A.No.28/2006, cunsiﬁtutigg wilful disobedience of
the Tribumal's order, amounts to committing contempt of
this' Hon'ble Court for which they are liable to be
punished  in accordance with provisions of tﬁe Contempt
of Court Act, 1971 read with provisions  of 'Central
Administrative Tribunal Act, 1985% and the fules framed

thersunder.

1i. That this application has been made bonafide
and in the interest of ‘justice.
It the premises aforesaid, it i§ respectfully
prayed that yaur>L0rdship may be pleases to
admit this application, issue a notice upon
the opposite party/contemner to Sh?w Ccouse as
\ﬁL ﬁm why they shoulq not be punished under the
apprqpriate provisions of the Contempt of

Court Act,1971 read with Section of the

CN)/<?“ ' | Cortd....
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Pontral Administrative Tribunal Goct, 1985 for
their wilful and delibsrate discbhediances/
vinlation and/or non- compliance of  order
dated 01.88.72006 passed in 0.6.Ne. 2872086 and
upon  cause or causes that may be shown  and
upon  hearing the parties be pleased e pass
appropriate order punishing the contenners
Joppusite parties for contempt of this Horn' ble
Tribunal and/or pass such further or other

order &  as your Lordship may deemfit ardd

[HTREN W

3
H
5
il
[—l.
3
o
=+
RS

Ard for this act of kindness, the petitic

found shall even pray.

qy/// fffidavit.
\"?7\/\/

Comtte. . -
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I,5rimati  Eroni Bala Nath, aged about S[

vears, wife of late Manglu Ram Math, E . Gangman mnd

P
cEwd SOON/NIF,  Resident of Yillage Rampur, , FO Borbhog,
. . " . . . N - : » o .
District Rarpeta, Assam , do hereby solemnly aftfirm  ano

astate as follows:

1. That, 1| am the petitioner in the accompanying

SN

contempt  petition and as such I am well acguainted an

fully conversant with the facts and clircumstances of the

- That, the statements made in this affidavit

i

, ' y o~ pFe .
apd  in paragraph \ 2%}, ___________ e true to omy knowledge and

those made in paragraphs L{J%é b ing matter of record

/
of the case ars true to ey infermation dHTlV&ﬁ fherefrom

which [ belisve to be true'aﬁd the rest are my humble
submissions before this Hor ble Tribunal.

f&nd iﬁvﬂjfiddv1ﬁuﬁ whereof 1 sign on  this
12 day of JEBEREFPH 2007 at Guwab natd .

&I

Tdentified by

»4‘ Iaﬁv4ﬂ-)~

‘{
aovooate s—edbEri.

Deponent.

Solamnly affirmed before me hy the deponant
who Is porsonaly-knowsrte-me-t oic entificd by
Srilsmti. 1], S ,67>Wcﬁ—
s O
K Shev}astadar et
District & Sessions Judge

Kamrup, Guwahati / 3 / )//S



Laid down before the an'ble CGntral A@ministrative
Tribunal.Guwahati Bench for initiating F contempt

proceeding against the contemners>fbr wilful disobe- -

dience and deliberate nonqéompliaaée of the order of
the Hon'ble Tribunal/dated L-8=2006 passed in @ﬁi@Noﬁ
2&/2|l6‘and further to impose puankment upen ‘the

alleged contemers for wmllful disobedience and deli-

'berate.nonmcompliance of the ﬂba*ble Tribunal's order

dated 1-8-2006J

‘a.. .
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Original Applicatien Noﬂ 28 of 2006.
.Date of Ordér:'This,‘the_g#(day,of Augustm:ZQQG.

| . .. o R
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‘Srlmatl Eroni- Bala Nath
W lfe of Late Manglu Ram Nath
,j;Ex Gangman under CPWl/CON/NJP
;.{;Re81dent of Village Rampur ‘
CIPROY Sorbhog : - : L
District: Barpeta, Assam.

...... Appllcant

. By Advocates Mr.M.B.U.Rhmed & S.Sarma.

- Versus -

1., The Union of India :
Represented by the Secretary to -the
Government of India T

;ﬂ.‘Mlnlstry of Railways
B New Delhi-1.

‘V The General Manager
N.F. Rallway, Maligaon

| Guwahati-11.
The Chief Engineer (Con—-I11) ) ‘ .
R N.F.Railway, Maligaon 4 ,
I ‘Guwahati. _ , ' . ' o

The Deputy Chief Engineer (C Con)
N.F.Railway, New Jalpaiguri '
West Bengal.

5. The Asstt. Personnel Officer (Con)
N.F.Railway, New Jalpaiguri
West Bengal.

6. The Executive Engineer (Con-— 1)
N.F.Railway, New Jalpalgurl
' West Bengal.

" fHE HON’BLE MR. K.V.SACHIDANANDAN, VICE CHATRMAN -




‘N F. Rallway,
Guwahatl ll

Mallgaon

CRDER

SACHIDANANDAN, K.V.,{V.C.):

_The appllcant is the wrdow.of late Mangln Ram
Nath who died in harness o 18 8. 1992 while worklng as
Gangman (casual employee; at- CPWI/CON, New Jalpalgurl
rlnder the N.F.Railway. rThe appllcant pi eaded in . ths
rlglnal Appllcatlon that her husband ‘was. engaged as'

ggasﬁal' labour = in the N.F.Railway ‘on" 23.12;1976 and

?gn,lnued £ill 15.4.1979 ‘and after some break agaln he was

ON]

the same ‘manner the deceased rendered serv1ce as casual

v (

employee till 1982 and ubsequently app01nted as Gangman.

:The name of “he applicent’s late husband appeared ‘in. Sl

‘ﬁrNdeO :in the 1ist of casual employee showxng hlS Prov1dent
Fund No 552949 (Annexure -I dated 8.7. 1988) By the said
Annexure the Executive Engineer (CON-I)/NJP issued a list
‘of 25 Nos. of P.Way Labours intlmatlng that"pn"their
reporting for duty of CAT on 16.8.1988 Sh being'released

by DY.CE/CON/MLDT from.pHCR—KDPR section they would be

.l' .

'engaged as casual labour w.e.f. 17.6. 1979 to 15.10.1979. In

et Sy £ LT
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posted under CPWI/CON/NJP w1thwheadquarter at CAT in their

{same scale of pay. Pursuant thereto, he deceased resumed
dutles as Gangman :at New Jalpalgurl and contlnued upto
18;8.1992v when he breathed his last. While working as
such,  he suffered from Carcinoma Oesphogus. The 4death
certlflcate will show that he died on 18.8.1992 (Annexue-
*ii) The widow approached the authorlty for release of
PrOvident Fund and other pensionary benefits and submltted
4required documents. Tlhie APO(CON), New Jalpalgurl vide
letter dated 12.2.1994 endorsed all the documents to
FA&CAO (CONﬁ;‘ Maligaon for release . of the"PF amount

R credlted to the deceased PF account (Annexure—IIIrl'Vide

'"_a*other letter was addressed for payment of
'heasameg Though.a n@agre amount of Prov1dent Fund and
‘Gratuityf has been released, the ,respondents~ had not

“released - the family ‘pension of the deceased employee.

;Varlous representatlons were made requesting for release

?of the same (Annexure-V) bui the applicant has not vyet .

'»15recéivedithe same and therefore, aggrieved by the inaction
Of"the respondents,‘“the applicant has filed this

‘plication seeking the following reliefs:-

“ (1) To direct the Respondent ‘Authorities to
forthwith release the family pension of
late Manglu Ram Nath, . Ex. Gangman,
CPW1/NJP/CON  as admissible under the

. Pension Rules and the Casual Labour

o : (Grant of  Temporary Status and
' ‘Regularisation). Scheme, 1989 and
subsequent 'schemes of the Government of

India. ‘ ‘

LR
St -
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(ii) To grant any cther relief or reliefs to
which- the appllcant may be entitled to
and as may be deened fit and proper by
this Hon’ble Tribunal. '

(iii) Cost of this application.”

2. " The respondents have filed‘ a detailed reply

statement contending that as per record of Service Book

the date his engagement was 10.11.1982 and the death
was on 18.8.1992. There 1is no record available therein
regarding engagement of late‘Manglu Ram Nath on 23.12.1976
which continued upto 15 .1979 and agaln from 17 6.1979 to
15%.10.1979. The records avallable w1th the respondents
'revealed that the deceasod was granteu tsmporary .status
\e.f:1.1.1984 after completlon of 360 days of contlnuous
'g v1ce Wlth effect from 10 11. 1982 The case of the
’; 3 pllcant is hopeles ly baxred by limitation and contrary
'otthe rules and thererore,,the 1nstant appllcatlon is
"liabLe to be dlsnls?ed :ablnltlo.‘ The" deceased was
transférred from the unlt‘an Chief Endineer*Construction,
Malda and joined -{.under ~ Chietf Permanent » Way
_inspector/Con/New dalpaiguri on'l16.8.1986 and - continued

" upto his death on. 18.8.1992. The Provident _Fund,

‘ Termlnatlon Gratulty and Group Insurance (GIS) were paid.

" to the heir of the deceased employee late M. R., Nath, ex-
Gangman. Family pensron is not admissible under the Rules

as the deceased was an unscreened staff aﬁdﬁmoreover,'he

™ .

¢ x5

~ .
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'COuld-'not completed’”feouirednil6mcyears of regular and

« *mlu

'.contlnuous service till hlS death. As pet Rule 14 of
V:Chapter II of the Rallway Pen51on Rule,'l993 the caSual
'perlod of daily rated service of an employee shall not be
'counted and treated as qualeylng service/ fo; the

'pen51onary beneflt Rallway Orgaﬁlsatlon is hav1ng 1ts own;

C W

-'Rules, Regulatlon and workjlg system to be gulded w1th

Separately and therefore, CCS Pen31on Rules 1972 are not

appliCable in the case of Railways and the citation of the

"Worksman Compensation. Ast, 1923 in the instant case is

'Qalso -not applicable, and’ hence, are not .admitted and

Y ;3J wr

L :

>f’den1ed to the extent whlch are contrary to the Rules and

orklng system of the Rallways The matte*-ralses a doubt

as the clalm of the appllcant as real heir of late Manglu

Ram Nath, ex- Gangman and *hus competency of the appllcant

- challenged. The continuation; of minimum 10 years of

dervice 'is a must as per ' extant Railway rules and

t,therefore the applicant cannot be granted family.pension

inspite of having all sympathy and bereavement for the

premature demise of her husbanu.

3. . The applicant has filed a re301nder contendlng

'that " she 1is legally marrled wife of the deceased and

f-dentltled to get the pen31onavy' beneflts. There is some

: l

'1nadvertence in puttlng her name aS'“Inranl instéad of

1

»_“Smtl Ironl BaﬁlfN Nath” She has sworn in an aff1dav1t on"

ll.4.2006 _ before the Judicial Magistrate,’ Kamrup

o
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explaining the fact,- which 1is annexed at Annexure-A.

”Admittedly, having rendered not less than 8 years 7 months
of - continuous service, and reckoning 50% of premium
;se:vice even assuming as per Railway rules the applicant

'is entitled to get the family pension.

4. ‘ Heard Mr.M.B.U.Ahmed, learned counsel for the

3aﬁappllcant and also. Mr. K. K. Biwsas, ° learned Railway

f'counsel for the respondents Counsel. for fhe partles have
taken my attention to various- pleadings, materials and
evidence placed 'on record. Counsel for the applicant
argued that admittedly the:deceased was granted temporafy

status as Gangman, in which case he must be having a

M

.. | - % service Book whlch will reveal that he had put more than
AT <

\

1

dnyears of service entitling .his legal heir to get the

ensienary benefitﬁ Mr... Biswas, cOunsel., for the
respondents, .on the ether hand, submitted that the
deceased employee had put less than 10 years of.serﬁice
and therefore his legal heir is not. entitled to get any

family pension as Railway rules does not -permit for the

¢

same -

5. I have glven my ' due -consideration to the

npleadlngs and arguments advanced by counsel for both the

continuing cause of action, the question of limitation

. does 'not arise (M. R. Gupta’s case). Then short question

parties. The claim for pensionary benefits being a

. — oy

e s,

- peaTs w—
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for c

appllcant has got quallfylng service soO as. to enable the
'-appllcant to get the family pensmon The specmfic,case”of

' he:appllcant is that the deceased employee was engaged as

-efsuel labourer On 23.12..976 and continued till 15.4.1979
‘fféhd; after some break from 17.7.1979 to 15.10.1979 and
rendered ‘ casual employment :-service till 1982
subsequently _appointed as 'Gahgman. fhe applicant has
‘ produced photocopy of the Casual Labour Card (AnneXure—l
}$eries) to show that he Wwas engagcd as casual 1abour as
euerred in the O A. Annexure -1 Serles, Page 18 shows that
“he was engaged durlng the period 1976~ -1977 and Pages-lG &
17 show that N. F Railway has lssued the deceased Casual
;stour Card to .show that he was engaged ‘as a casual

labourer prior to 1981. Though the same was issued to the

\ deceased detalls at to the period in which he was enéaged

‘Is not clear.

6. " The respondents have produced the service Book
of the deceased employee and -in the application for Death
cum Retirement Gratuity it 1is stated that date of his

peginning in service is from 10.11;1982 and the date of

endlng serv1ce is 18. 8 1992 (Form No. 8f'and the témpdrary

status was granted.to hlm w.e.f. 1 1. 1984 and the amount

‘jféf Gratulty were dlsbursed on the ba51s of the sald perlod

- . (5,»
it

'of se ‘
| rv1ce There is no entry for previous serv1ce, but it

is .evid : ‘ ,
| ent that he was.granted temporary status w.e.f

I

on51deratlon is, whether the deoeased husband of the:

and .

< S

i S,
T e
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1.1.1984 in terms of the Railway Board letter dated

.11.9;1986 alongwith the éésual employees who had completed
360 days of continuous service after 10.11.1982.
 ?he;efor¢, the deceased was absorbed as per ﬁhe écﬁéme and
ﬁﬁeiletter issued by the Railway hoard mentioﬁed above.
?ﬁeiprgﬁious’service of the employée, if any, should be
"iVéounfgd for terminal benefits. Specific case "of the

respondents is that there is no document to prove that fhe

deceased was engaged from 23.12.1976 till upto 15.4.1979

not complete 10 years ot servi;e till his death and as per
Railway Pension Rule 1993; Rule. 14 of *Chapter-II, the
casual period of daily rated employee éhalkwnot be treated
'aé ‘qﬁai;fying éefviée’ for the pensioﬁary‘benefit.'The
specific case of the applicant is that the'déceased had
worked for few years prior to grant of temporary étatus.
;.lipébéﬁr'Card (Annexure—l Series) which will through light
'Jéhat the deceased had worked p;ior to 1981..Obviou$ly the
:iﬁénefit of the Scﬁeme was granted to fhe applicant’s late
~husband only on the ground that he was engagéd prior’to

1981. As per the decision of the Supreme Court in Indrapal

' Yadav’s case the scheme was promulgated for absorption of

and from 17.6.1979 to 15.10.1979 and the deceased could

‘To substantiate her contention, she has produced'Casual

such casual labourers. When the Service Book of the

deceased has .been opened,a the. respondents shouldf have

collected all the materials of his previous servicé and

I

e — -

o
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made entry therein which.wasAnot»done in the present case.

Annexure -1 Selnes Casual Laboﬁ: Cards also thrcugh light

'v;that the late Manglu Ram Nath was engaged for certaln‘time

*iand 1n the absence of any other contra-evidence it has to

be taken that he was in engagement as casual labourer from -

23.12.1976 to 15.4.1979 and from 17.6.1975 to 15.10. 1979
The averment in the O.A. in this regard and the documehts

produced has no reason to be doubted.

T "vMyAattentibn was taken to the Mastet'clréular
idated‘ 12.8¢l993, issued by the General Manager,‘ N.E.F.
Railway consolidating all the letters, rules .and
'”?lnétructiom@ pn_ the casual labour subjert in a single body'
as‘a-Master Clrcular copy of which is produﬁtd and placed
henh record in which w7arious beneflts avallable to such
'asdal labourers - are hlisted under the headlng
'97 ntitleménts of Pxivileqesf.'lt is stated therein “casual
'abourers are not entltled to any privileges other than
thdse statutorlly adm1351ble uuder the Labour Laws such as
Mlnlmum Wages Act, WC Act, I.D. etc. or those specifically
sanctioned by the - Board .from time to tlﬁe | As ‘to the
:;ehtitlement of the casual labour who have attained
~temporary status, in para ll.2(c) 1t is stated as under'-
" “to count half of the service. rendered (1)
in the case of op2n 1ine casual labour after
1.1.61 (after attaining temporary status)
and . (ii) in the case of PrOJect' casual

Labour (after 2ttaining temporary status)
after 1.1.81, towards qualifying service for

ey o gt a - =
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pensioriary  benefits on their
absorption in a regular post”.

eventual

‘Admittedly, the deceased was apsorbed in the regqlar post

at the time of his death and even according| to the

) |
respondents he was in service from 10.11.1982 till his

. death i.e. upto 18.8.1992. The case of the respongents is
. : . : ! ‘

’ |
that was granted temporary status w,e.f. 1.1.1984 after

completion of 360 davs of continuous serviee from

+
{

10.11.1982 and therefore that period cannot: be tregted for

'pensibnary benefits. Since the deceased could not complete

required 10 years of continuous service for grant of

family pension, such benefits cannot be given \to the

BN

|

’appllcantxﬁontrary to the rules menticned in the Master

L.

N\ rcular above. The splrlt of the said rule is tﬁat once
employee 1is regularised he service rendered from
0.11.1982 to 1.1.1984 1i.e. 360 days of service aAd prior

Casual labourers service rerdered 1f any shquld be
|

i .
‘con31dered for pen51onary benefits. Of course, 50ﬁ'of the

-aforesaid period only can, be counted for the same‘ If 50%

of the service rendered w.e.f. 23.12.1979 to 15.4. ﬂ979 and

- 17.6.1979'to 15.10.1979 is reckoned, this‘Tribuna} is. of

the view the deceased‘will have ‘qualifying service’ of 10

. |

yeais~iﬁ order to get pensionary benefits.

8. sub-rule (3] of the Rule 18 of the [Railway

. .service (Pension) Rules, 1993 under the heading

Ty ~ar

T A ot gy - i 2y P
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‘Pensionary,

NG

terminal  or death - benefits to temporary

‘railway servants’ lays down .as below:-

~Paragraph-20

down as under:

“In the event of death in harness of a
temporary railway servant his family shall
be eligible to family pension and death
gratuity on the same scale as admissible to
families to permanent railway servants under
these rules

of the Master Circular No.54 of 1994 lays

S
v

“20. Couhting of the period of service of

' casual labour for pensionary benefits:- Half

of the period of service of a casual.labour
(either than <casual labour -employed on
Projects) after attainment of temporary
status on completion of 120 days continuous
service if it is followed by absorption in

., Bervice as regular railway employee, counts

for pensionary’ tznefits. With effect. from
1. 1 981, the beneflt has also been extended
to Project Casch TLabour.

~

”éub—para—ZODS&a) 9f Indian Railway Establishment Manual,

»Voiume—II.lays down as vunder:-

“Casual labcur - including Project Casual

" labour shall bereligible to count only half

of the pericd of service rendered by them
after attaining temporary status on
completion of prescribed days of continuous
employment and before reqgular absorption, .as
qualifying service for the purpose of
pensionary benefits. This benefit will be
admissible only after their absorption in
regular employment. Such casual labour, who
have attained temporary status, will also be

entitled to carry forward the leave at their

credit to new post on absorption in regular
service. Daily rated casual labour will not
be entitled to these benefits.” :

A
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Therefore, from the reading of the said provisions it|is

i
I

;}plé r that on absorption whole of the period for which a

??g?l labour worked (after getting temporary .status)
qg;d have to be counted and half of the period for which

é;Worked without.beinq absorbéd have to be counted for

A fipenéibnary benefits.lThereforé; I have no doubt ih my mind
that once temporary status is granted.to an employee hilf
of the service rendered by him as casual labour before
getting temporary status has to be counted which include

Athe entire service rendered as casual labourer even prior

to re-engagement as per the Scheme.

Therefore, I am of the view that the applicant

23.12.177
17.6.1979 to 15.10.1979 and a%so

from 10.11.1982 to 31.12.1983 totaling a service of| 3

ijs entitled 50% of the service rendered w.e.f.

to 15.4f1979 and from

yeérs 10 months 1 day. 50% of the séid period ice. 1 y%ar
11 mbnths has to be reckbned not;onally for the éurpose of
-éensgonary benefits. The deﬁgased eﬁployéé admittedly had
S'yéars 7 months regular ser&iée-adding'SO% of the period
i;é. 1l year. 11 months'comes.to more - thar 10 Yeéﬁs. The
minimum required period for’graﬁt for family pensiob is 10
years, and therefore, the applicant is eﬁtitled to.get the
famiiy pension counting 50% cf the service rendered&befcre
grant of-temﬁorary status aé stated aboVe._But-thisiperiod

is only to be reckoned notionally fcr the purpose of grant

~of family pension.

- . . L o N T |
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There shall,

'case and the flndlngs as above,

13

In the conspectus facts and c1rcumstances of the

I dlrect the respondents

be no order as to costs.
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IN THE GAUHATI HIGH COURT

;t _ : | (llij‘

(Ih;:hCourl of Assam, Nagaland. Meghalaya. Manipur, Tripura.

Ml/omm & Arunachal Pradesh)

CIVILAPPELLATE SIDE

Civil Rule

¢ <1 D
Appeal from ' S W P (() No...... J]"”’I ..... of 200 4

Appellant

Petitioner

(/(02/002 I8~ Foncts'a gdfa

lum\

E/Zmﬂfu QQZC\ NaZ .

Appellant WZ g Lea 2 M

For. : e .

Petitioner /W4/§5 73 De ¢
etk DS, Py pdv.

Respondent

For /)7 3.1e, ﬂ//“’"\QCQ
Opposite Party ﬂ(ﬁ\/‘ a7 Coneafoz
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DISTRICT :

IN THE GAUHATI HIGH COURT 'Y

( THE HIGH COURT OF ASSAM, NAGALAND’ MEGHALAYA. MANIPUR, TRIPURA,’
MIZORAM AND ARUNACHAL PRADESH )

Cond- NO___.. OF 20D 7

. PETITIONER/ APPELLANT /PLAINTIFF
Sk - Foord ol e NNt

VERSUS y
oo ——1o
Gt A I Sonwl Leed-
gt W=7 :
N3 OPPOSITE-PARTY/ RESPONDENT/ DEFENDANT

Know all men by these presents that above named

Advocates as shall accept this Vakalatnama to be my/our true and lawful Advocates
to appear and act for me/us in mater noted above and in connection therewith and
for that purpose to do all acts whatsever in that connection including depositing or
drawing money filing in or taking out rapers, deeds of composition etc. for me / us
and on my Jour behalf and I/ We agree to ratify and confira all acts to be done by
the said Advocates as mine/ours to all intents and purpcses. In case of non-payment
of the stipulated fee in full, no Advocate will be bound to apper and act on my [our
behalf,

In witnesses whereof I/We hereunto set my/out hand on this '@ -
day of ! P ebrormencg.  200F

Received from Mr. Senior Advocate Accepted

...............................................

executant, satisfied will lead me/vs in the case
and accepted. W .

Advocate A Advocate

Eyomi Doda N



VAKALATNAMA

/
/
G- %T

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH.

Contempt Petition No. 3 of 2007
{OA No. 28 of 2006)

SmtEroniBalaNath ........... Petitioner
Vs-
SriM. Dharmahngam CPO/N.F. Rly 3..e\e....... Respondent/Contemner

/% __Sn M. Dharmalingam, Chief Personnel Officer/N.F_Railway of the
Northeast Frontier Railway Administration, do hereby appoint and authorize
Shri_ W - Q2T Rﬁ\: pAured to appear, act, apply, plead in
and prosecute the above described to fﬂe and take back documents, to accept
processes of the court to appoint and instruct Counsel, Advocate, Pleader to
withdraw and deposit moneys and generally to represent the undersigned in
the above described _(. P M- nﬂ and to do all things incidental to
such appearing, applymg, pleadmg and prosecuting for the undermgned

SUBJECT NEVERTHELESS to the condition that unless express authority in

that behalf as previously been obtained from the undersigned, the Govt.
Pleader or any Counsel, Advocate or Pleader appointed by him shall not
withdraw or \mthdxaw from or abandon wholly or partly the
against all or any of the opposite
parties or enter mto any agreement settlement or compromise whereby the
case is/ are wholly or partly adjusted or refer all or any matter or matters
arising or in dispute therein to arbitration PROVIDED THAT in exceptional
circumstances when there is not sufficient time to consult such approprlate
Officer of the Govt. of India and an omission to settle or compromise should
be definitely prejudicial to the interest of the opposite parties the said
Advocate/Pleader/Counsel may enter into any agreement, settlement or
compromise thereby the Civil Rule/proceedings is/ are wholly or partly

-adjusted and. in every such case the said Advocate/Pleader/ Counsel shall

record and communicate forthwith to the undersigned the special reasons for
entering into the agreement, settlement or compromise.

I/ We, hereby agree to IatlfV all acts done by the aforesaid Shri
’\4 . \L (‘)_M IS in pursuance of this authority.

IN WITNESS WHEREOQOF these prgsents are duly executed on this
g-H dey of M 2007.

Sk

(Sri M. Dharmalingam)
Chief Personnel Officer,
N.F. Railway, Ma.ligaon.

Chietf Personne) Offlear

b.F. Fialway Meligaon
Guwahati.u

-
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BEFORE THE CENTRAIL, ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI

C. P. No. 3 of 2007
In OA No. 28 of 2006

Srimati Eroni Bala Nath ... ... Petitioner/Applicant

The humble petition on behalf of the Contemmors/Respondents

above named
MOST RESPECTFULLY SHEWETH:

1. That it is humbly submitted that the Contemnors/Respondents

received the Hon’ble CAT’s order dated 08-03-2007 in the above
Contempt Petition arising out of OA No. 28 of 2006 and have gone
through the orders of the Hon’ble Tribunal along with the contents of
the contempt petition filed by the above named Petitioner / Applicant.

. That for brevity and clarity of the case meticulous para-wise reply of

the contempt petition is avoided and the Contemnors /Respondents
with the most placid submission state as under:

. That on receipt of the copy of the order in OA No. 28 of 2006 passed

by this Hon’ble Tribunal on 01-08-2006 the Contemnors/Respondents
on perusal of the Railway Rules felt that there were grounds for filing
Appeal and that was why a Petition under No. WP (C)/5927 of 06 was

Contd.. p/2 filed in

Ffa warefaw CIRERU 1 4

&

Vv

LS

Chiot Persennol Officor

N F. Rai'way Ma''gaon

i\.

Guwahat .11



filed in the Hon’ble Gauhati High Court albeit the said Appeal was

dismissed by the Hon’ble High Court vide order dated 01-12-2006

upholding the Hon’ble Central Administration Tribunal’s order.

Photo copies of the above ORDERS have annexed as ANNEXURE
A & B of the Contempt Petition.

. That it is submitted that the Contemnors /Respondents - Zonal
Railway Administration then referred the matter to the Ministry of
Railways, Railway Board, New Delhi as to what further steps would
be taken in the matter. And the Railway Board after examining the
case by their legal experts referred it to the Ministry of Law & Justice,
Govt. of India, Central Law Agency, Supreme Court - complex, for
their opinion in respect of filling SLP in the Hon’ble Supreme Court.

. That it is submitted that the learned Additional Solicitor General,
Govt. of India, accorded his valued opinion that it was a fit case for
filing SLP in the Hon’ble Supreme Court and accordingly the SLP
was filed in the Hon’ble Supreme Court under No. SLP (C)/10170 on
05-0%

A Photocopy of the Memo of filing of SLP is enclosed as

Annexure — 1.
{

. That it is humbly submitted that till disposal of the above SLP by the
Hon’ble Supreme Court your Lordship may be pleased to pass orders

for stay of the above contempt petition.

. That in this connection it is also submitted that the Contempt Petition
is not maintainable on the grounds of mis-joinder of Contemmors, that
is, Contemnors No. 2 and 4, as there are no Chief Engincer
(Con — III), N.F. Railway, Maligaon as Sri A K. Jain by name and no
Assistant Personnel Officer (Con), N.F. Railway, New Jalpaiguri,

Contd. P/3 West Bengal

Chiet Persenns' CHicar

“fe'ignon

. Poilper

e



West Bengal as Sri J.C. Das by name. Moreover, as it appears, they é
were not impleaded as parties in the above Original Application.

8. That it is humbly submitted that the Contemners/Respondents have
got the highest esteem, humility and regards to Your lordship and -
Hom’ble Tribunal’s order and there had been no wilful and deliberate
violation of the Judgment & order dated 01-08-2006 passed by this
Hon’ble Tribunal in OA No. 28 of 2006, as alleged in the Contempt
Petition. The reasons for non-compliance of the order have been
mentioned in the foregoing paras under para Nos. 3,4,5 of this

~ petition.

9. That it is submitted that the delay in compliance was beyond the
control of the Contemnors/Respondents and not at all deliberate and
intentional as is evident from the submission in the foregoing paras
and the Contemnors/Respondents pray that this Hon’ble Tribunal
would be pleased to pass appropriate orders in the premises above.

10.That this petition is made bonafide and also for the ends of justice.

11.That with the most suave submission this Contemmors tenders
unconditional apology for the inconvenience caused.

Contd... p/4.. Verificaton
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VERIFICATION

L....M.DHARMALIN GAM sonof ... 2. MUTHYSAMY RATA (Lad)
aged about .>=.. years, by profwsrondmx{y&rwmw%{%m ,

Northeast Frontier Railway, Maligaon, Guwahati-781011 do hereby
solemnly affirm and verify that the contents of paragraphs 1 to 5 are derived
from official records and true to my knowledge, information and belief and
the paras 6 to 11 are my humble and respectful submission before this
Hon’ble Tribunal. |

And I sign this Verification on this ..............| 2kday of . AT A
2007. |
J |
\ .

Place :Maligaon Signature of the Contemnor above named.

Chiet Porsennot Oftiear
Date: A 3 ~\\ “O‘} bt.F. Railway, Ma"ﬂﬁbh'

, Cowabatl.1

To |
The Deputy Registrar,

Central Administrative Tribunal,
' Guwaghati.



IN THE SUPREME COURT OF INDI
o g

A
CIVIL/CRL/APPELLATE/ORIGINAL JURISDICTION

Sgan X /L
AL
SPECIAL LEAVE PETITION (CIVIL/CRL.) NO. OF200 7
,//;/ CIVIL/CRIMINAL/APEAL/WRIT PETITION NO.
CIVIL{CRIMINAL/MISC. PETITION NO.
[N THE MATTER OF :
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New Delhi Advocate for the Petitioner (s)/Respondent(s) "
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. From:

Sri KK, Biswas,

.
Advocate.

Ccn_tral Admmustration Tribunal,

Guwahati.

To:_

Sr ===~ & e Mdor SR e ey

- Advocate, ‘ | , C

CAT/Guwahati.

Dear Sir,

P N2 2 O zeod L

-
-—

Sub: O.A, No. — 28 -- ()fZGUTé
St Coori Bado Maltis

VSQ

Applicant/Ptitioner

Union of india and Qrs, -~ e e e -

~ Respondents/Opposite Partics.

Kindly acknowlcdge reccipt of the enclosed “Service Copy” for the

Advocate of the Re

With thanks,

Yours faithfully,

»

Dated ‘,?f‘x» 2003 (K.K. Biswas )

Advocatce,

CAT/Guwahati. -
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From.

St KU Biswas,

Advocate.

Central Administration Tribunal,

Guwabhati.

B L e e e e T ot

- Advoeate,

i

CAT/Guwahati. : N

‘ PDecar Sir,
CRNZ 3 of 2007 —en

Sub: G.A. Ng. Bt - - of 200° é

Sl %vm Eodo Nati™

V8.

Union of India and Qrs. e

- Mapmant/l’tmnncr

Respondents/Cpposite Parties.

Kindly acknowicdge rcceipt of the enclosed *“Service Copy”
~ AN -

1“\ ('] AV aka

Ls‘hh S
LTANAY l-v-.«{,p “31 1 -—S’E.’}’wﬁn YTy

With thariks,
Yours faithfully,
Dated /2t pw-- 2007— ( K.X. Biswas )
. 3 ' : Advocate,
CAT/Guwahati,
R (R

e <o
| Y\b /D‘
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VAKALATNAMA i !
<
BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL Lo

GUWAHATI BENCH.

~ Contempt Petition No. 3 of 2007
{OA No. 28 of 2006)

SmtEroni BalaNath ........... Petitioner
Vs-
I A W Femin . L. oMl Respondent/Contemner

ywe__cwey DA AAVN Oy ofthe
Northeast Frontier Railway Administration, do hereby appoint and authorize
Shri M W P en to appear, act, apply, plead in

~and prosecute the above described to file and take back documents, to accept

processes of the court to appoint and instruct Counsel, Advocate, Pleader to
withdraw and deposit moneys and generally to represent the undersigned in
the above described _ ¢~ C: P 4.2 /07 and to do all things incidental to
such appearing, applying, pleading and prosecuting for the undersigned
SUBJECT NEVERTHELESS to the condition that unless express authority in
that behalf as previously been obtained from the undersigned, the Govt
Pleader or any Counsel, Advocate or Pleader appointed by him shall not

withdraw or withdraw from or abandon wholly or partly the -

against all or any of the opposite
parties or enter into any agreement settlement or compromise whereby the
case is/ are wholly or partly adjusted or refer all or any matter or matters
arising or in dispute therein to arbitration PROVIDED THAT in exceptional
circumstances when there is not sufficient time to consult such appropriate
Officer of the Govt. of India and an omission to settle or compromise should
be definitely prejudicial to the interest of the opposite parties the said
Advocate/Pleader/Counsel may enter into any agreement, settlement or
compromise thereby the Civil Rule/proceedings is/ are wholly or partly
adjusted and in every such case the said Advocate/Pleader/ Counsel shall
record and communicate forthwith to the undersigned the special reasons for
entering into the agreement, settlement or compromise.

I/ We, hereby agree to ratify all acts done by the aforesaid Shri

A< - '\<_ NN BV %! in pursuance of this authority.
IN WITNESS WHEREOF these presents are duly executed on this
GMI_ day of AA\% 2007. -

7/

Geneoral Manager,

N. B. Raiiway (Constructio®)

Maligaon, Gauhati-781011.
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 BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : GUWAHATI

C. P. No. 3 of 2007
in OA No. 28 of 2006 g

cal-c
el

‘»,KHQ)
.&:a?'\f, i~

Srimati Eroni Bala Nath ...............Petitioner / Applicant
-Vs- :
S M. Ewgtvfﬂvw«a

< ol ’ :
Ak, Pwssn ves+es 4 N. F. Railway, Maligaon & Others ...... -
Contemnors/Respondents

IN THE MATTER OF :

. Rejoinder to the Written Statement y
Submitted by the Contemnors /

Respondents.

1. That on receipt of the copy of the order in OA No. 28 01 2006

passed by this Hon’ble Tribunal on 01.08. 2006 the

Contemnors/Respondents on perusal of the Railway Rules felt
that there were grounds for filing Appeal and that was why a
: Peﬁﬁon under No. WP (C)/5927 of 06 was Filed in the Hon’ble

Gauhati High Court albeit the said Appeal was dismissed by

Hon’ble High Cotirt.

1

Contd .. p/2.. 2. Thatitis



22!5‘030,‘

onnel Officer
i~17

NS
woy, v,

Guvghe:

N

Mlef Pors
F. Ra;

c
N

2-
2. That it is stated that the Contemnors/Respondents in their
Written Statement dated 13. 4. 07 humbly submitted that after
the dismissal of the Writ Petition in the Gauhati High Court
the Contemnors/Respondents filed SLP under No. SLP (C)/
10170 in the Hon’ble Supreme Court in accordance with the |
advice & opinion of thg Ministry of Law &_Justiee, and the
learned Additional Solicitor General, Govt. of India.
That it is,submitted that the Hon’ble Apex Court on 14. 5. 2007
without going ihto the Law-points dismissed the above SLP.
And the Telephonic / Fax message of the above dismissal was
submitted by the Contemnors/Respondents in their earlier
submissions before this Hon’ble Tribunal.
That it is submitted that on receipt of the news of the above
SLP’s dismissal the Contemnors/Respondents took all
necessary steps for immediate compliance of this Hon’ble
Tribunal’s order passed in the above O.A. '.
That it is submitted that the Contemnors/Respondents deputed
one special messenger to contact the Applicant at her home to
obtain her recent photographs and signatures in the necessary

papers _for her granting Family Pension as ordered by this

Hon’ble Tribunal in the above O.A.
Contd... p/3. 6. That it is
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That it is submitted that after observing all necessary

formalities and following the prevailing System & Rules the
Family Pension was granted to the Applicant & a Pension
Payment Order unde; No. PNO/PN/0106070061 () dated
i9. 07.2007 issued advising all concerned for release of the
Pension to the Applicant forthwith.

A photocopy of the above PPO is annexed as ANNEXURE - 1.

That in re-iterating the earlier submissions under paras-8 & 9

of the Written Statement the Contemnors/Respondents further

submit that the delay in compliance of this Hon’ble Tribunal’s

order in the. above O.A. was beyond the control of the -

Contemnors / Respondents and not at all deliberate and

intentional and the Contemnors /Respondents have got and

~also shall have due respect and regards to this Hon’ble

Tribunal and its order. |
That with suave submission it is stated that in view of the
compliance of this Hon’ble Tribunal’s Order passed in the
above O.A. mentioned under paras § & 6 above it is prayed
that the Hon’ble i‘ribunal may be pleased to drop the
Contempt proceedings and close the Contempt Petition
Thereof.

The inconveniences caused are, however, regretted.

Contd. p/4.. VERIFICATION

vay, Maligaon

NF. Beu

Guwanati-11



VERIFICATION
L M. RAARMALLN GAM... son of ..P.. N\)TMUS/\M\’RAM@"*‘)

Northeast Frontier Railway, Maligaon, Guwahati ~781011, do hereby’
solemnly affirm . and verify tﬁat the cox_ltents- of thg statementg
mentioned under paras 1to 6 are derived from the records and true
to the best of my-knowledge, informaﬁon and belief and the statements
. under 7 to 8 paras are my respectful and humble submiSsion before )

this Hon’ble Tribunal and I have not suppressed any material facts.

AND I sign this verification on this 2 ¢~ day of July/2007.

v/ /-

Place : Maligaon | | Signature of the Contemnor above named
Date : ,}‘/17 .7.2007 o :

Chlef Parsonnal Officer
N F. Ra‘iwey, Maligaon
Guwahati~11

To

The Registrar,
Central Administrative Tribunal,
GUWAHATI
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